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Ze applicant wasz & Feon ani he was asked to
perform the duties of 3 Driver from 15,1,1927, 2prlicant
wase achked to reeign and to join asz rsqular Driver

in the yzar 1299, He dzclined to resign on the ground
thet he will suffer 1loze of pznesisn £or 18 vwears and

he was not willing ©o accept the post of Driver on
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zuch conditional baeis, The matter wags corsid

and he wae appeointed as ragular Driver w.e.f., 23.7.1990,
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rayiment £ar the period fyxom 15,1,1957 to 27,10,1957
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and from 19,2,192% o 22,7,1990,
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he applicant for the payment
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<f salary of the post on which he had worked, was
recommsndsd by the fuperintending Enginzer (5.B) to
the chiz=f Engineer (2.E) on ths grouni that thefe was

a vacancy and evitzble ppr:on waz not arvailable and

gn the work wasz talen from the applicant. It szems
that copy of lenter datsd 15,5,92 wasrsupplied to

and ,
the &pplicant/he was ales informed that the matter
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iz under consideraticn an
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rbunmm~nn~€. Ap}11b:nt a; ain zubmitted
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for early payment and the Chisef Enginceer also

recommenled the matter to the Director Seneral(Works),

CPWD, MNew Dslhiy Howsver, the Director General,

declin=d to make ths wavyment, The pericd of limitati

ie extended bacau:
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e of the recoimmendations male by
the 2,E. &nd the C.E. to the Director General and
the applicant w2z not willing to vork., Hoiwsver,

he wag ccmrelled to perform the Jutiez of a Driver,
4, The appli-ant ic entitlad to get the
galary of the post on which he had worked, It is
doctrine of 'Equal Pay for Ecual ¥ork' which chall

apply in the inctant case. The 1imitation stande

5e In the light of the zhove

fa
is accepted., Annermre A/l is set aside, The

Director Generzl (Works) iz directed to mske the
paynent of the =zalary <of the post of Driver to

the aprl cant prior to 1990 Auring which psriod

he worked
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. Driver‘subject to ad justments, if any
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allowance paid. Mo order as €5 costs.
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O.a. stanie Aizrosed of accordinglyv.
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( G.P. M2 ) ' (L/L. MEHTA )
2DMINISTRATIVE MEMEER VICE CHAIRMAN

repressn tcfion



